
CENTRAL AE]MINISTRATIVE TRISJNAL 
FIR I OC H PL BEIKYW, IME4 DELHI 

C..P10..211f2003 & ILAJki. T9I2003 
in O..Alk3217/2011112 

Tuesdey,, thus the 9th day of Septeer, 2003 

Ibn ' bile Mire LaksItu A Sa ii natNiiaim,. Vii ce Cha rinn (J) 
Hbn'bRe lt4hr.. S.. E. IPileok, Mber (A) 

Srnt. Vi jay Goel 
Resident of C-5/15A 
Lawrence Road, Keshavpurarn, 
De I h i -35 

.Petitioner 
(By Advocate: Shri Apurb Lal) 

Versus 

Director General. Health Services & Anr. 

Dr. S.P. Aggrwal, 
D.G. Health Services, 
Nirman Bhawan, 
New Delhi 

Respondent 
(By Advocate: Shri S.M.Arif) 

ORDER (GEAL) 

Hn "b Me Mirs.. Lakshmi Sm i nathan t (J) - 

Shri 	S.M.Arif, learned counsel submits that 	the 

respondents have complied with Tribunals order dated 

10.12.2002 in OA-3217/2002. He has also submitted that 

MA-1829/2003 has been filed by the respondents praying 

for,  condonation of delay in implementation of the 

aforesaid order. 	Shri Apurb Lal , learned counsel has 

fairly submitted that he does not wish to preselmt the 

Contempt Petition any further. 

Not/jung the above facts and submissions of 

learned counsel for parties, CP-260/2003 is disposed of. 

Notice to alleged contemnor is discharged. File to be 

consigned to record room. 



3. 	Accordingly. MA-1e89/2003 is also allowed in the 

circumstances of the case. 

(S. 	 (lbfrs. Lakshu Smatthaffn) 
() 	 v ce Chaiirman U) 
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